
(2ENIRAL ADMINISTRATIVE TRIBUNAL, PRINClPAL BENCH 

OA NO. 706/200:3 

New Delhi this the 2nd day of Apr ii 

H ON Ut L S H . F U i.. 1)1 P S [N (itt, MEMBER ( J ) 

Sb. &anesh Sahoo 
5/0 Sb. Har.i l)ass Sahoo 
hh. . Northern Railway, 

C/o SSL (Shatabadi & Hajdhatit Power Cai' 

10U Shed. Ajmeri Gate, 
New Delhi.. 	 . . . 	Appi icant 

(By Advocate: Sh. Sanjay Shangari) 

V e r S US 

The Genera' I Manager, 
Northern Railway, 
Baroda house, New Delhi. 

2. 	[he Div is iona 1 Railway Manager, 
Northern Railway, 1)HM Office 
Chelrnsford Road, New Delhi. 

J. 	The Senior Sect ion Engineer (P. C. 
Shatabadi EOG Shed, 
Northern Railway, Ajmeri Gate, 
New De iii i . 	 . . . . 	Respondents 

I1e1'(j learned counsel for applicant. 

2. 	Learned counsel for applicant submits that he had been 

earlier paid overtime allowance for simLar duties performed 

but now the respondents have discontinued to pay the same. 

After hearing the learned counsel for the applicant and going 

through the record I think that this OA can be disposed of at 

this stage itself by directing the respondents to decide the 

rej)resenta t ion made by the applicant, which has not st i 11 been 

decided, by passing a reasoned and speaking order. 

:3. 	Accord i ngly, the OA stands disposed of w itli the cli rect ion 

to 	the respondents to dec ide the representation by pass ing a 

reasoned and speaking order within 2 months from the date of 

receipt of a copy of this order. 

lJ)lPSlH) 
Member ( i 

sd' 


